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Delhi s this the (3~ day of may,199%

HON *BLE MR, Se Re ADIGE VICE CHAIRUAN (A)e
HON 'BLE MRS, LAKSHMI SuamINATHAN, MeMBER(3)«

10‘ Shri R.N "Se Dl.nkar,
psstte Signal & Tele memum.cation

- Bhgineer,
my1/ Northem Railuay,

oM 0ffice,y
State Ehtry %ad,
Neuw DBlhio

2. Indian Railuway Promotes Officers’
Fedsration,
(Rep resented by K.Hasan, Secy.
Gensral) ,
268, Rail Bhawan, ,
New Dalhi - 001 o.....mpliCaNtSo

(By adwecats: Shri Se.P, Singha).
Usrsus

1. Union of India,
Ministry of Rall yays,
through

The Secratary,
Ministry of Railuays,

Railway Board,
Rail Bhayan,
New Delhi = 001

2, The General Manager,
No rther Railuway,

Baroda House,
New Delhi = 001

o o+ o Respon den tsgl
(By adwcates Shri 0.P .Kshetriya).
ORDER

HON 'BLE M Re-So-Re-ADIGE MICE CHAIRMANEA) o

Hea rdd
2] oplicants! prayer in Relief para 8(1) that
Reil yey Board's order datad 6.?11.¢‘95 (anexure=a1) which
gives effect to the new scals of pay B,2375-3750 to
Group 'B' service in Indian Railuays retrospectively

We 8o Fo 30,7.'93 be quashed and to make the order

effecti ve me the dats of issue
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of the letter vizs
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6.11.95 Fail's for the reason that this scale has been

- 2 -

fixed pursuant to the CAT PB ordsr dated 30.7.93

in OA N0.731/87 and para 25 of that order Specificfally
statss that the new scals would be applicabel f‘mr’p
the date of thas judgmentsd pagainst tﬁat order an SLp
was filed in the tbn'ble Swreme Dourt which was
dismisSed on 1844,'94 and a review petition was als§
disnisséd on 3.5,95, lhder the circumstance the
orderl datad 30,7, 95 jhas‘ become finalsyl

. 3. As relief para 8(L) fails, relief paras 8(ii)
07 and 8(iii) which are consequential, also failg

43 The OA is disnissads No costse
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| _— S oteg.
( MRS, LAKSHII SUAMINATHWN ) ( SeRe A7t{1c; )
MEMBER(D) VICE CHAIRI AN ().
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